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DELHI LEGISLATIVE ASSEMBLY SECRETARIA
BULLETIN PART-II %
(General information relating to Legislative & other matters) £
Monday May, 13, 2002/ Vaishakh 23, 1924 (Saka) f.

No. 2.09
DETENTION AND RELEASE OF MEMBER

The following message addressed to the Hon'ble Speaker Delhi Vidhan Sabha,
Delhi was received from S.H.O., I.P. Estate, Delhi:-

“I have the honour to inform you that Prof. Jagdish Mukhi S/Shri Ram Bhaj,
Mohan Singh Bisht, Sahab Singh Chauhan, Sushil Choudhery, P.C. Yogi and Shri
Avinesh Sahani Hon'ble Members of Legislative Assembly, Delhi ‘were detained by
Police Station I.P Estate U/s 65 Delhi Police Act, 1978 for disobeying the lawful
direction of Police at 12.30 P.M on 11.5.2002. , :

They were released at 12.45 P.M. on the same day i.e. 11.5.2002 from same P.S.

S.K.SHARMA
SECRETARY
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